U UhIAAT PRESS RELEASE

IRNT R Sh

RESERVE BANK OF INDIA

HAR FaameT, v raffer, v .wa.amd, #ag-400001 + www.rbi.org.in/hindi

DEPARTMENT OF COMMUNICATION, Central Office, S.B.S.Marg, Mumbai-400001 Website : www.rbi.org.in
HId/Phone: 91 22 2266 0502 %haa/Fax: 91 22 22660358 5-3el email: helpdoc@rbi.org.in

September 30, 2013

Reserve Bank Penalises United Commercial
Co-operative Bank Limited, Kanpur, Uttar Pradesh

The Reserve Bank of India has, in exercise of powers vested in it under the
provisions of Section 47 A (1) (b) read with Section 46 (4) of the Banking Regulation
Act, 1949 (As Applicable to Co-operative Societies) (hereinafter referred to as ‘the
Act’) imposed a monetary penalty of ¥ 5.00 lakh (Rupees Five lakh only) on the
United Commercial Co-operative Bank Limited, Kanpur, Uttar Pradesh (hereinafter
referred to as "the bank") for the following violations:

(i) Non-submission of Off-Site Surveillance (OSS) returns since April 2012 -
Violation of Section 27 of the Act.

(i) Non-preparation/ Non-submission/ Non publication of the Balance Sheet,
Profit & Loss account and Auditor’s report, for the financial year ended March
31, 2012 - Violation of Section 29 and 31 of the Act, read with Rule 10 of
Banking Regulation (Co-operative Societies) Rules, 1966.

The Reserve Bank of India had issued a Show Cause Notice (SCN) to the bank.
However, the bank had neither responded to the SCN nor submitted the returns/
audited statements. Accordingly, it was presumed that the bank had nothing to say in
the matter and the Reserve Bank of India came to the conclusion that the violations
were substantiated and warranted imposition of penalty.
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